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IN THE HIGH COURT OF JUDICATURE AT BOMBAY

TESTAMENTARY AND INTESTATE JURISDICTION

TESTAMENTARY COMPLAINT NO. 1 OF 2020

In re: Complaint in Testamentary Matter No. 1 of 2020, dated 15th 
February 2020 by Advocates Mr Umesh Vasant Mohite (Mobile 
No. 99203 29091 and Advocate Ms Hetal Arvind Pandya 
(Mobile No. 90965 51625)

Mr Umesh Vasant Mohite, Advocate, is present.
Ms Hetal Arvind Pandya, Advocate, is present.
Mr Yogesh Rane, Registrar (Inspection), is present.
Mr AJ Mantri, Registrar (Vigilance), is present.
Mr Kiran Bobde, Deputy Registrar (IT), is present.
Mrs Chandan Bhatt, Company Registrar, is present.
Mr MR Rawal, Associate, is present.

CORAM: G.S. PATEL, J.
DATED: 15th February 2020

PC:-  

1. My attention is  drawn by the learned Advocates who have 

filed the copllaint to a very serious situationu Io was inoorped oo this 

at  about  2u00  lp  on  Saturday,  15th  February  2020u  On  being 

inoorped  on  the  telelhone,  Io  attended  py  Chapbers  in  Court 

slecifically to look into the patteru 
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2. Given the urgency, Io have pade this order on a handwritten 

copllaint by Advocates  Mr Upesh Vasant Mohite and Advocate 

Ms  Hetal  Arvind  Pandyau   This  handwritten  copllaint  will  be 

rellaced by a oorpally tyled copllaint by Monday aoternoonu The 

handwritten  copllaint  is  allowed  to  be  registeredu  Iot  is  to  be 

retained on fileu

3. Annexed to the Copllaint is a docupent lurlorting to be an 

order Io lassed on 1st Decepber 2019u  

4. The entire  docupent  is  a  oorgeryu  There  is  no such orderu 

There are several reasons oor thisu One, the docupent lurlorts to be 

an order in the High Court’s Ordinary Original Civil Jurisdiction ‘Ion 

Iots Revenue and Prolerty Division’u There is no such Divisionu Iot 

lurlorts to be in a Coppercial Succession Petition (L) Nou 23520 

oo  2019u There is no such lroceeding and there could be no such 

lroceeding  as  a  “Coppercial  Succession  Petition”u  There  is  no 

Testapentary Petition with a five-digit lodging nupberu

5. The entire oorpatting oo the docupents, including the oonts, 

the line slacing etc, is not in the panner in which Io pake py ordersu 

There  is  no  oooter  oo  the  date  and  lage  nupber  which  is  py 

invariable lractice oor the last several yearsu

6. The docupent lurlorts to be pade on 1st Decepber 2019u 

That was a Sundayu No such order could ever have been padeu
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7. The  header  reads  ‘909-CARBPL1501-19-CuDOC’u  There 

could have been no such order on 1st Decepber 2019 (a Sunday)u

8. There was Coppercial Arbitration Petition (L) Nou 1501 oo 

2019 (IoREP Credit Calital Pvt Ltd v Talaswi Mercantile Pvt Ltd & 

Anr) but  it  was listed at  Serial  Nou 909 on 20th Decepber 2019 

when Io did pake an orderu That order oo 20th Decepber 2019 was 

ulloaded on 23rd Decepber 2019u

9. Ion oact, the order oo 20th Decepber 2019 was first ulloaded 

on 21st Decepber 2019u Iot was relortableu Io noticed suo  potu sope 

errors  and  Io,  thereoore,  directed  that  the  already  ulloaded  order 

should be rellaced with a corrected orderu This is the reason that 

the file nape in the header contains the insertion “-C” so that py 

staf and Io can identioy this as the corrected orderu 

10. Since the ofending docupent uses this very file nape ‘909-

CARBPL1501-19-CuDOC’,  it  necessarily  oollows  that  though 

allegedly dated 1st Decepber 2019, the ofending docupent could 

have been generated or oabricated only aoter 23rd Decepber 2019u

11. There  are  other  glaring  indicators  oo  this  docupent  being 

oabricated, oorged and got ulu Paragralh 9 oo this docupent colies a 

lhrase orop one oo  py orders  ‘Io  will  set  out  all  the lrayers’ but 

without the  oont  that  Io  use  and without  allrolriate  lunctuationu 

There are tylogralhical  errors  in laragralh 9C (‘fed’ instead oo 

‘filed’)u  Paragralh  ‘C’ itselo  is  incongruous  in  the  context  oo  an 
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alleged  testapentary  action  because  it  calls  oor  an  Afdavit  oo 

Disclosure oo assetsu

12. Paragralh 4 pakes no sense whatsoever and reads thus:

“4u The reslondent being deceased cannot be brought 

to the house oo court under the said date oo Decepber the 

1st,  2019  under  due  clause  oo  judgepentu  The  alleal 

stands suslendedu”

13. Paragralh 3 also pakes no sense and reads thus:

“3u The  Reslondent  (“Mitesh  Goradia”)  was  an 

individual and deceased in a car crash road accident at a 

lane in Ghatlolar, Writ Petition 23781 under Iondian Penal 

Code, Registered at Greater Bopbay Police Districtu”

14. The disturbing lart is that this order is evidently sought to be 

used in reslect oo two terp delosits pentioned in laragralh 5(1) 

and 5(2)u Even that laragralh pakes no sense but Io ap quoting it 

below only to identioy the bank terp delosits:

“5u The reslondent holds fixed terp delosits napely

1u Iondian  Bank  Terp  Delosit  with  paturity  value 

IoNR 25 lacs under account nupber 6163089128, signed as 

non transoerableu

2u Bank oo Baroda Terp Delosit with Maturity value 

IoNR  26  lacs  under  account  nupber  03950300075810, 

signed  non  transoerable  with  nopinee  as  Varsha  S 

Goradiau Varsha S Goradia declared as claipant is said to 

have relationshil oo pother with the reslondentu”
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15. Paragralh 6 also pakes no sense and reads thus:

“6u Varsha  S  Goradia,  pentioned  in  Clause  5,  Sub 

Clause 2, died and is lroved dead by the unanipous bench 

oo the High Court based on the death certificate issued by 

the Birth and Death Delartpent oo the MCGMu”

16. The  lurlose  oo  this  oorgery  is  evident  orop  laragralh  7 

because it seeks to create rights in oavour oo the so-called Petitioner, 

Mr  Satishchandra  Goradia  and  it  seeks  to  pake  hip the  heir  in 

reslect oo the two terp delosits pentioned aboveu

17. Satishchandra Goradia died just 15 days agou This order was 

brought to the notice by the learned Advocates,  Mr Upesh Vasant 

Mohite  and  Advocate  Ms  Hetal  Arvind  Pandya  by  Mr  Parth 

Goradia, grand nelhew (Satishchandra’s brother’s son’s son)u Parth 

states that he obtained this docupent orop his oather, and that his 

oather in turn obtained it orop one Mr Ashok Vageriyau On enquiries 

with py Chapber staf today lresent in Court, we find that there is  

no Advocate Ashok Vageriya registered with an Advocate’s code in 

this Court’s systep or records, nor is there a registered Clerk oo any 

such lersonu The Copllainants have enquired with Parth (Mobile 

Nou 96994 68858) and he has lrovided the pobile nupber oo  Mr 

Ashok Vageriya as 98333 59527u This is notedu

18. Alart  orop  requiring  certain  stels  to  be  taken  on  the 

Adpinistrative or Technical side, in reslect oo the water park and 

the digital signature, Io will require the Registrar (Legal & Research) 

to ippediately:
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(a) Take allrolriate lroceedings including under Section 

340(3)(a)  and Section 195 oo  the Cripinal  Procedure 

Code,  1973, io necessary against lerson/s unknown;

(b) Write to the Iondian Bank and Bank oo Baroda at their 

reslective  Head  Ofces  pentioning  the  two  terp 

delosits, napely, 

(i) Terp  Delosit  under  Account  Nou 

6163089128 with Iondian Bank oo Rsu 25 lakhs; 

and 

(ii) Terp Delosit Account Nou 03950300075810 

with Bank oo Baroda oo Rsu 26 lakhsu

With a request to lut a oreeze or lock on any 

encashpent  or  transactions  oor  both  Terp 

Delosits  without  a  slecific  order  oo  this 

Court in a lroler lroceeding and, only to act 

in reslect oo these two accounts on the basis 

oo a certified coly oo a Court order pade in a 

lroceeding  to  which  both  Iondian  Bank  and 

Bank  oo  Baroda  are  slecifically  joined  as 

lartiesu  This  is  clearly  a  lrecautionary 

peasure in order to ensure that the estate is 

not lut to lossu
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(c) Suppon beoore  hipselo  Mr Ashok Vageriya  (Mobile 

Nou 98333 59527) and Mr Parth Goradia (Mobile Nou 

96994 68858) oor an exllanation as to this docupentu

19. Finally Io pust note that such an order could never have been 

lassed  by  pe  in  any  Succession  Petition  because  testapentary 

patters were not even within py sitting assignpent in Decepber 

2019u

20. There is one other disturbing aslect that requires an internal 

investigationu The lhysical  coly oo  the docupent attached to the 

copllaint does not have the usual oooter oo the date and tipe stapl 

generated by the systep pentioning when orders oo this Court are 

ulloaded  and  downloadedu  This  date  and  tipe  stapl  allears 

whenever  the High Court  website  order section is  accessed orop 

outside  the  High  Court  copluter  networku  When  an  order 

lreviously is accessed orop the terpinal oo any PA/PS there is no 

date  and  tipe  stapl  and  there  is  also  no  waterparku  When  a 

lreviously ulloaded order is accessed orop a terpinal  in a Court 

Roop, the waterpark is visible but the date and tipe stapl is notu Iot  

pay thereoore be lossible that the entire docupent was oabricated 

using sope Court Roop terpinalu This needs to be investigatedu Io 

pay note that py own staf has brought this to the attention oo the 

Registry several tipes in the lastu

21. There is no panner oo doubt that the entire docupent is not 

only a oorgery but a clupsy oneu
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22. The Registrar / Prothonotary and Senior Master oo this Court 

is requested to obtain necessary Adpinistrative directions orop the 

Hon’ble  The  Chieo  Justice  in  regard  to  ourther  oollow-ul  and to 

which Court such oollow-ul should be assignedu

(G. S. PATEL, J)
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